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the Ceata seeking fiDaacial U6istaDce 
to meet the deficit caused largely by its 
commitmeDt in respect of enhanced 
dearnc:aII allowance to ita employees and 
relief wort; 

(b) if 10, whether the Centre would 
provide the help; and 

.( c) if DOt, the reasons therefor? 

TIm DEPUTY PRIME MINISTER 
AND MINIsrER. OF FINANCE (SHRI 
MORARJI DESAI) : (a> Yes, sir. 

(b) and (eL Since the cost of the 
State administration ought to be met by 
the Stale Government themselves, the 
Qmtre has not agreed to provide any 
assistance to the State Government to-
wards the expenditure on lCCOunt of en-
hanced dearness allowance to their em-
ployees. So far as relief works are con-
cerned. the Centre will provide the neces-
sary aasistaDce, to the extent the expendi-
ture OODfonns to the conditions laid 
down in the existing system of sharing 
of the expenditure by the Centre. 
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ACCOMMODAllON RULES 

2511. SHRI M. L SONDJD : 
SHRI VISHWANA'DIA 

MENON· 
SHRI NAMBiAR : 
SHRI SATYA NARAIN 

SINGH: 
SHRI P. RAMAMUllTl: 

WiD the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to 
&tale : 

(a) whether Govem,ment propose to 
lay on the Table a copy of the rules de-
fining the local limits of areas for e1igi.-
bruq. of Government aCCOlDlllOdation 
from General Pool Accommodation in 
Delhi; 

(b) the date when the rules were first 
made and the date when these were last 
amended; 

(e) whether it is a fact that the Ceat-
ral Government employees working in 
offices/installations in Delhi Cantorunent 
are not considered eligible for allotment 
of General Pool residence under tile con-
trol, of the Directorate of Estates, New 
Delhi under t.be above rules; and 

(d) if so, the name of the authority 
who will make arrangements for Go-
vernment accdinmodation fO£ Central 
Government employees wO£king in offi-
ces/ installations in Delhi Cantonment 
Area? 

THE DEPUTY MINISTER· IN THE 
MINISTRY OF WORKS. HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 

(a) aDd (b). The provision contained 
in clause (e) under SR.-317-B-2 of the 
AUolment of GovernmeDt Residences 
(General Pool in Delhi) Rules, 1963 is 
reproduced below :-

"S.R-317-B-2(e)-'eligible office' 
mecms a Central Government 
OOlce the staff of which bas 
been declared by the Central 




